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AFFIDAVIT ON BEHALF OF THE DISTRICT MAGISTRATE, HOWRAH
(RESPONDENT NO. 5)

I, Dr. Deepap Priya P., D/o. Sri L. Palraj, working for gain as the District
Magistrate, Howrah at P,O. & P.S. Howrah, District Howrah Pin-711101 do

hereby solemnly affirm and submit as follows: -
btk 8
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1. That I have been communicated with a copy of the order in O.A. No.
88/2024/EZ from the Learned Counsel for the State associated with

the instant case.
2. That this affidavit is being filed in compliance to the Solemn Order
dated 01. 05 .2024 passed by the Hon’ble Tribunal.

3. That in compliance of the afore-said direction of the Hon’ble Tribunal,
report was solicited from the BL&LRO Sankrail on 09-05-2024 by the
Additional District Magistrate (LR) & District Land & Land Reforms
Officer , Howrah .

4. That the photocopy of the above-cited letter is annexed herewith
marked as ;ﬂ(—mw@)(w > 9\1

5. That in pursuance to the above letter, the BL&LRO Sankrail caused an
enquiry into the veracity of the matter & submitted a report on 28-06-
2024 in which it is revealed that the northern side of the pond at LR
Plot no. 305 & other surrounding plots which are characterized as
Pond has been partly filled up with soil.

6. That several notices under appropriate sections of WBLR Act, 1955
were issued to the raiyat by the BL&LRO Sankrail with direction to

restore the land in its original position, but the same was not

—
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7. That an FIR bearing no. 267/24 had been filed at Sankrail PS against
the raiyat for violation of the instructions given to him as per statute
on 07-04-2024.

8. That the photocopy of the above-cited report of the BL&LRO Sankrail

dated 28-06-2024 is annexed herewith marked as A’ﬂﬂ%ow p\)__

9. That the statements made in the above paragraphs are true to my
knowledge are belief of the record as available in the office of the
deponent and the rest are humble submissions before the Hon'ble

Tribunal.

10.That it is most respectfully prayed that this Hon'ble Tribunal may

kindly be pleased to pass necessary order / orders as is deemed fit for

the ends of justice
£ 47
Identified by me Deponent
District Magistrate
Howrah
Advocate
State of West Bengal
o
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VERIFICATION:

I, the deponent above- named, do hereby verify, and declare that the
statements made in the aforesaid paragraphs are true and correct to the best of

my knowledge and information and I believe that nothing material has been

concealed there from.

Verified at on  day of July 2024.
Identified by me &
De onent
District Magist
Advocate Owrgh e
State of West Bengal

sOLEMNLY AFFIRMED & DECLARNEY

BEFORE ME ON IDENTIFICATION
. »

AMAL KR. MITRA
“NOTARY HOWRAH
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Government of West Bengal
Office of the Additional District Magistrate and
District Land & Land Reforms Officer, Howrah,
12, Nityadhan Mukherjee Road,(2™ 3" figor) Howrah-71110
Phone: 2641-2749/2436( PBX) 2638-9924(Fax): e-mail id: dllrohowrah@gmall.com

Memo. No. 7] b /LR Date: 09 /04 /2024,
To

The Block Land & Land Reforms Officer,

Sankrail

Sub: Enquiry report regarding alleged filling of water-body on
LR plot no. 305/477 of mouza-Banipur, P.S.-Sankrail, Howrah

Tribunal, Eastern Zone Branch, Kolkata in 0.A. no, 88/2024/EZ, and also a copy

You are requested to cause enquiry over the plot and submit a detailed report
with your comment on the following points:

1) Actual physical area of the water body
2) Whether any part was/is being filled up unauthorizedly.

e

Additional District Magistrate &
District Land & Land Reforms Officer,

Howrah,
/\‘/

02 JuL 2024




Office of the Block Land & Land Reforms Officer
Sankrail, Howrah
E-mail::bllrosank@

Memo No.5OS /Sank/2024 e Dated.28/06/2024

T
&

The Additional District Magistrate
And

District Land & Land Reforms Officer
Howrah

Sub: Report regarding alleged filling of water body on LR plot no. 305/477 of
mouza-Banipur,P.S.-Sankrail Howrah

Ref: your office memo no 2162/LR dated 09/05/2024

Sir,

As per your instruction concerned R.1. had been sent to the spot for field verification and
submitted his report on 29/05/2024. As per R.I. report

1. Area of LR plot no 3-05,‘ classification ‘pukur’ is 20 Decimal and LR plot no 305/477,
classification ‘pukur par’ is 10 Decimal.

2. The northern side of the pond at LR plot no 305 and other surrounding plots which are
characterized as pond has been partly filled up with soil.

3. No construction work has been done in and around the water-body.
¢ Y | & v R B TR .

4. Field enquiry had been done several times and notices had been served to the raiyat u/s 4C

(5) of WBLR act, 1955 on 22/01/2024 with direction to restore the plot in its original position
but he failed to comply. Finally, served notice u/s 4D of WBLR act, 1955 on 21/03/2024. In
spite of providing several opportunities to the said raiyat, he failed to comply. Subsequently,
an F I.R. had been filed by the Sankrail P.S. against tlhe ralyat on 07/04/2024 vide PS case no.

ARUY P 55

4, | o6\
Block Land and Land Reforms Officer
Sankrail, Howrah
Block Land & Landg
Reforms Qffice

Bankrail, Howi

7 1 Copy of Fie'id verification report of R.I, ]

2. Copy of Notice of u/s 4C(5) and 4D of WBLR act,
3. Copy of F.L.R, :




QGOVERMENT OF WEST BENGAL
OFFICE OF THE REVENUE INSPECTOR OF BANIPUR | & 11 Gp
SANKRAIL, HOWRAH. n Gl
Sfeii"&?i“E/fﬁﬁi;?ﬁ?ﬁ{"iE‘ﬁ'/zoz‘; Date: 29/05/2024

To
The Block Land & Land Reforms Officer
Sankrail, Howrah,

Sub- Enquiry Report regarding Sankrail PS Case No.267 /24 dated 07 .(_)4.2024, of ‘water
body filling at LR Plot No-305, LR Khatian No1128 of Mouja -Banipur, J.L.-32.

Ref-  Sanikraij] PS Case No.267/24 dated 07.04.2024

As per your in ruction I went to enquire the pond Possessed by Moinuddin Ansari
and Raziya Sultana. and it is found during the enquiry that the pond in question is
situated on the LR Plot No- 305 corresponding to RS Plot No-308 of Banipur Mouja (JL
No-32).  Moinuddin Ansari also bossesses  the adjacent LR Plot No. 305/477
corresponding to RS plot No-308,

During enquiry it has been found that-

(i) LR Plot No- 305 is recorded in favour of Moinuddin Ansari under LR khatian no.
1128. LR Plot No. 305/477 is recorded_in favour of Moinuddin Ansari under LR
khatian no. 1128 and Suchitra Roy Choudhury under Lp khatian no. 420,

(ii) The classification of LR Plot No- 305 is “pukur” and the total area of the plot is 20

: Dec and the classification of LR Plot No- 305/477 is “pukur Par” and the total area
of the plot is 10 Dec,

(i} The above said suit plots ig Possessed by Moinuddin Ansarj ,

(v} The suit Properties are not vested.

(v) There is no Patta holder/ Bargadar exist in the suit properties at the time of the
enquiry, :

plots have been enquired several imes before and the raiyat was told to festore the pond
in its origina) character and several notices have been served to the raiyat. In spite of
that no action has been taken by the raiyat to restore the pond in its original character.

Encl. (i) CLR of LR plot No- 305
(i) CLR of LR plot No 305/477
i an information of LR khatian no-1128

Yours faithfully

S eem
e ubdodens (fakrobys
'”D 3 o6 /94 (Subhadeep Chakrabomy}
dlock Lasxd ¢ Land A Revenue Inspecior
Reforras Q.ﬁccr‘ Baninir 12 m A w
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Memo No: gﬁ (1-8) /Sank/2024 o Date: 22/01/2024

Copy forwarded for information to:-

1. The Additional District Magistrate and District Land & Land Reforms Officer,
Howrah.

2. The Sub Divisional Land & Land Reforms Officer, Sadar, Howrah.

3. The Savapati of Panchayet Samity, Sankrail, Howrah.

4. The Block Development Officer, Sankrail, Howrah.

- The Fishery Extension Officer, Sankrail, Howrah.

The Sankrail Police Station, Sankrail, Howrah.

1€ Panchayet Pradhan, Duillya, Howrah,

he Revenue Inspector of Duillya G.P., Sankrail, Howrah.

]

\ ,«rﬁu 14
% e ” Block Land & Land Reforms Officer
[ eaf_ dﬂ’" / & 0 Sankrail, Howrah
o) Yt o
ol { oY C)'p\dn )
o

-
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GOVERNMENT OF WEST BENGAL
OFFICE OF THE BLOCK LAND AND LAND REFORMS OFFICER
Sankrail, Howrah,

Memo No.:- 325 /SANK/2024 émﬁ'- 21/03/2024

o ' : ; ! AL o/
Moinuddin Ansari o @3/
Banipur, Sankrail, Howrah.

Sub: To restore the plots in its original position

Whereas it appears on the basis of complaint lodged by local people that you are the
alleged person. So, two U/s 4C (5) of WBLR Act, 1955 notice has been issued against you
for restoration earth vide Memo. No. 89(1-8)/Sank/2024 dated 22.01.2024 and Memo. No.
220 (1-8)/Sank/2024 dated 23.02.2024 but you will not restore the plot in is original position
from LR plot-305 corresponding to RS plot-308 in Mouja- Banipur, J.L. No.- 32.

You are hereby directed to stop such illegal activities and restore the same in its
original character within 4 days after receiving this letter. Failing of which as per provision
of 4D of WBLR Act, 1955 a F.LR. will be lodged against you without any furthe:
correspondence, :

This should be treated as extremely urgent, s f-,fl;"
Block Land and Land Reforms Officer
Sankrail, Howrah

Memo No.:- 301/1 (5) ISANK/2024 £84 Date:- 19/03/2024
Copy forwarded to:

1) ADM& DL&LRO. Howrah

2) SDL&LRO, Howrah Sadar

3) B.D.O,, Sankrail, Howrah

4) LC. Sankrail P.S. :

5) RanV Manwar Ansari/ Sukriya Begam/ Ashiya Khatun/ Sajada Begam/ Qureshi,

All residing at Banipur, Sankrail, Howrah

i
75;5‘%{){‘«
Block Land and Land Reforms Officer
Sankrail, Howrah

S
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Government of West Bengal
Block Land and Land Reforms Officer

Plot Information

District - Howrah Block - Sankrail.
Mouza - Banipur J.L.No. - 32 P.S. - Sankrail
Plot No. - 305 Class — Pukur Area of Land in (Acres) — 0.20

Sabek Plot No. - 308

Khatian no. Class Share Area as per Name of Remarks
Share in acres Raiyat/Description
11128 Pukur 0.9996 0.1000 Mouinuddin Ansari

S/0 - Md. Harik
Vill. — Banipur

1.0000 0.20
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Government of West Bengal

12A

Block Land and Land Reforms Officer

- Plot Information

District - Howrah
Mouza - Banipur

Plot No. - 307/477

Sabek Plot No. - 308

Block — Sankrail.
J.L.No. - 32
Class — Pukur Parh

P.S. - Sankrail
Area of Land in (Acres) — 0.10

Khatian no.

Class Share Area as per Name of Remarks
Share in acres Raiyat/Description

420 Pukur Parh  0.0004 0.0000 Suchitra Roy Chaudhury
W/0 - Sachindra
Vill. - Banipur

11128 Pukur Parh  0.9996 0.1000 Mouinuddin Ansari
S/0 - Md. Harik
Vill. - Banipur

1.0000 0.10
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HON'BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
0. A.NO. 88/2024

In The Matter of:
BINAY BASFORE

... APPLICANT

VERSUS

THE STATE OF WEST BENGAL & Ors.
. RESPONDENT(S)

AFFIDAVIT ON BEHALF OF THE
RESPONDENT No. 05 THAT IS
DISTRICT MAGISTRATE &
COLLECTOR, HOWRAH DISTRICT.

i Kﬂ(f @ @%dvocate

for respondent number 5
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